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fence to ensure the timely despatch of the 
postal ballot papers by the Returning 0Ifi-
cers to the respective Defence SeIVice au-
thorities. 

[English) 

Irregularltle. by Foreign Exchange 
Operator. 

731. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAlBIHARI 
VAJPAYEE: 

SHRI MADAN LAlKHURANA: 

Wdlthe Ministercf FINANCE be pleased 
to state: 

(a) whether the ReseNe Bank of India 
has investigated 'banking irregularities' 
amounting to about Rs. 300 crores by some 
foreign exchangeoperators usingthe 'Rouble 
Route';. 

(b) if so, the findings thereof and action 
taken against the persons found guilty in this 
regard; and 

(c) the .IaWl> detected In the Foreign 
Exchange (Immunities) Scheme which has 
been misused? 

THE MINISTER OF ~TATE OF IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Reserve Bank of India 
(RBI) have reported thai during inspecIion of 
some balD maintaining ~ 
rupee accounts.' cam. to light that in 80lIl8 
cases, funds raceivedform biIaIeraIgroupof 
countries in non-converttia rupees were 
converted to NRE accounI and for part of 
such funds, immunities were claimed and 
givet\ under the Foreign Exchange (lmmu-
• nily) Scheme, 1991. The banks which .h,ad 
allowed these transacIIans have been -ad-
~ to (i) cancel the immunity certi"lCIIl8s 

Issued against funds received in norHlOn· 
vertible rupees; and (Ii) to il1V88tigal8"the 
matter and fix responsblily on the c1f1cials 
concerned. RBI have also advised other 
banks and authorised daal8rs to irwestigata 
such transaions to ensure that ... irregu-
larities have taken place. 

(c) The instructions given to the banks 
and authorised dealers in regard to provl· 
sions of Foreign Exchange (Immunity) 
Scheme, 1991, ware very clear and no 
immunity was to be granted In raspect of 
amounts. received from bilateral group of 
countries In non-convertble rupees. 

Pending C._In Bombay 

732. SHRI SHANKARRAO KALE: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the number of cases pending in the 
BOmbay High Court for more than flV8 years; 
and 

(b) the steps being taken to expedite the 
disposal of s.~ cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTERS OF STATE IN THE MIN-
ISTRYOF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM); (a) and (b). As on 
30.6.~1. the number of casas pending In the 
Bombay High Court for more than five years 
was 44831. Having regard to the need for 
expedltaus 'disposal 01 okS pending case. 
the Bombay High Court have informed that 
due priority is being assigned to such cases 
and. as far as possible. these .. posted for 
hearing before the~ Who ... ~ bur-
dened WIth admiSsIon or alher miscellalle-
ous work. Further caisas invoIvIlg Common 
question 01 law .. being grouped together 
and posted bIIfant the same Bench 10 the 
extentf ..... 


